
IN THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
OA No.164 of 2024

IN THE MATER OF:

Varun Gulati Applicant

Versus

INDEX
State of Haryana Respondent

Sr. Particular Page No.
No.

a 1

Pollution Control Board, Panipat.

2. Annexure-A Copy of orders of Environmental

Compensation amount Rs.1,69,80,000/- imposed

on M/s Ansal Properties & Infrastructure Ltd,,

Sector-19, Panipat.

Annexure-B Copy of orders of Environmental

Compensation amount Rs.5,47,50,000/- imposed

on M/s TDI Infratech Ltd., Sector 37 & 39, Villag

Kabri-Faridpur, Panipat.

Annexure-C Copy of Summon issued by Tehsildar

Panipat to unit M/s Ansal Properties &

Infrastructure Ltd ., Sector- 19, Panipat.

)

Panipat to unit M/s TDI Infratech Ltd., Sector 37

& 39, Village Kabri-Faridpur, Panipat.

3-4

3. 5-6

4.

5.

7-12

13-15

,„„,,hM„
Date:2./oIl)oas

Regional Officer, HSPCB, Panipat

Through
Rahul Khurana, Advocate

17, Central Lane, Babar Road,
Bengali Market

New Delhi
09811894060

rkhuranaleqal@gmail.com
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
OA No.164 of 2024

IN THE MAl-FER OF:

Varun Gulati Applicant
Versus

State of Haryana Respondent

Status Report on behalf of Haryana State Pollution Control

Board, Panipat in compliance of order 06.11.2024

Most Respectfully Showeth:
1. That the above said matter was listed before this Hon’ble Tribunal

on 06.11,2024, wherein following directions were passed by

Hon’ble NGT-

"Learned Counsel appearing for the State of Haryana and HSPCB

has admitted that till now no recovery of EC has been made. He

has assured that the effective steps for compliance of the orders

passed against Respondent No. 5 and 6 will be taken within a

period of four weeks, and a compliance report will be filed

immediately after four weeks."

2. That enhanced Environmental Compensation has been imposed of

Rs . 1 ,69,80,000/- beside Environment Compensation of

Rs.1,79,10,000/- already imposed against M/s Ansal Properties &

Infrastructure Ltd., Sushant City, Phase-I & Phase-II, Sector-19,

Panipat vide No.1/255843/2024 dated 08.08.2024. The project

proponent M/s Ansal Properties & Infrastructure Ltd ., Sushant City,

Phase-I & Phase-II, Sector-19, Panipat has partly deposited

Environment Compensation amount of Rs.5,00,000/- and has

submitted request letter for grant of time and permission to deposit

the rest of environment compensation amount in installments and
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same has been sent to Competent Authority to take decision on

the request made by the unit. Copy of enhanced Environment

Compensation Orders is attached as Annexure-A.

3. That environmental compensation amount of Rs.5,47,50,000/- vide

order No.1/257258/2024 dated 05.09.2024 had been imposed on

unit M/s TDI Infratech Ltd ., Sector 37 & 39, Village Kabri-Faridpur,

Panipat but till date environmental compensation has not been

deposited by the unit. Copy of EC Order is attached as Annexure-

B

4. That prosecution action has been taken against the above said

defaulting projects by filing complaint in District Court, Panipat

under the provisions of Water (Prevention and Control) Act, 1974

by HSPCB,

5. That proceeding to recover the Environment Compensation amount

has been initiated against both the defaulting projects by Deputy

Commissioner, Panipat. Summons had been issued to both

defaulting units on 14.01.2025 and 17.02.2025 by Tehsildar,

Panipat as per direction issued by Deputy Commissioner, Panipat

to recover the Environment Compensation amount under Land

Revenue Act. Copy of summons are attached as Annexure-C & D.

6. That the above status report is being submitted for kind

consideration. It is undertaken to comply with the directions

passed by the Hon’ble Tribunal.

Ajay Ahlawat, AEE

HSPCB, Panipat

BhupinYer Singh, EE

Regional Officer, HSPCB

Panipat
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Annex Lac - A

File No. HSPCB-(:MDO&@68ao02#e8$mlwttMi:B+wWJter NO. 908073}
1/255843/2024

i/2SS843/2024

}IARYAN A STATE POLLUTION CONTROL BOARD
C- Ill Sector-6, Panchkula

Ph - 0172- 577870-73, Fax No. 2581201
E-mail- hspcbho@gmail.com

Website: hspcb.org.in

Office Order

Whereas, Hon'ble National Green Tribunal (NGT) has issued directions to
impose penalty on non-complying polluting unIts and to levy compensation on the

principle of '’Polluter Pays" to recover the Environment compensation for the
restoration of environmental damages caused

Whereas, the Hon'ble NGT in the matter of Paryavaran Suraksha Samiti &

Ors. Vs Union of India & Parveen Kakkar & Ors Vs MOEF & Ors. it was held that

" 11. Needless to say that it WIll be open to the SPCBs/Committees and

CPCB to take coercive measure inclUdIng recovery of compensation for the
damage to the environment on " Polluter Pays" as well as also to direct
taking of such precautionary measure as may be . .

Whereas, in 6:3rd conference of Chairmen and Member SecretarIes of
PCBs/Committees held on 18.03.2019 it was decided that SPCBs,'PCCs may
frame their guidelines on environmental compensation based on CPCB's repoR
circulated in the agenda of the said meeting and to provide their Inputs
environmental compensation report

Whereas, the Board has decided to adopt the methodology suggested by
CPCB for assessment, imposing. collectIon and utilizatIon envIronment
compensation from the polluting units in the state of Haryana. Accordingly a policy
was fram8d by the board vide order dated 29.04.2019 and dated 20.12.2Cy 9 n :his
regard, which have been superseded on 22.12 2021.

Whereas. the Board has constituted enVIronment assessment compensatIon
committee from time to time and presently the commIttee constituted vlde order no
HSPCB/Estt./2023/4429-4437 dated 26.10.2023 is in force to assess :he

environment compensation of the unIts found operatIng in VIOlatIon of the

provisions of the environmental acts:
Whereas. the Regional Officer. Panlpat vlde hIS letter dated 06 06_2024

recommended the case for imposIng enVIronmental compensatIon penalty for
violation of the environmental laws commItted by M/s Ansal PropertIes &
Infrastructure Ltd.. Sushant City. Phase-l & Phase-It. Sector-19. Panlpat and
reported the violation during the inspection on 12.04.2024 about CTO granted to
the unIt has already expIred on 31.03.2021 but the unIt StIll has not obtalnea f'esh
CTO, STP was found non-functional. unIt has not provIded flow meter. separate
energy meter on STP, STP of capacity 25 KLD prOVIded by unIt IS not sufftc-ent ::
cater the discharge of whole township. no sludge generatIon at time of 'r’spec: :a
and unit has not submitted details regardIng mode of disposal of sludge gereratec
The project proponent have not submitted the permission to dIscharge the eFluent
into HSVP sewer

I

Generared from eOfflce by jAI BHAGWAN, Clot k 2 (Pig ), CLERK I PLANNING bRANFf4 tt SPCB an 09,'08'?OZ4 46 AM
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r,ie ho. HSPC8-}MOO&©08aO©2#08$g©&#WXC:84€B§WJter No. 908073>
3324iS $ 843

iS $ 843 2024

The matter ,vas placed before the Cornmittee constItuted for assessment of

envIronmental compensation in ii’s meeting neic] on 16. C)7.2024 and the commIttee
fInalized envIronmental as Rs 1.69 80.000;- where PI=PollutIon Index, N= No. of
days of VIOlatIon consIdered for for 566 days i.e 19.11,2022 (After date of
envIronmental compensatIon aiready ,riposed up to 18.11.2022) to 06.06.2024
Ida{e of recommendatIon for ,mposIng envIronment compensation to Head Office)
unit R = Factor tn Rupees. S= Factor of scale, LF ; Location Factor:

Therefore. ra's Ansa+ PropertIes & infrastructure Ltd , Sushant City, Phase-I
& Phase_11, Sector-lg. Pan Ipa{ ,s hereby directed to deposit Rs- 1,69,80.000/-
(Rupees One Crore Sixty Nine Lakh EIght Thousand only) towards environmenta
compensation penalty for the damage caused to the environment, with the

Haryana State Pollution Control Board in it's account no, 100053543757 having
IFSC, code no. }NDBOOO0164 in iNDUS iND BANK situated at Sector-9, Panchkula
within a period of 30 days, failing which unIt shall be IIable for action under the
applIcable provISIons for non compIIance of the dIrectIons of the Board

Dated Panchku ta, the
08-08-2024

P. RAGHAVENDRA RAO
CHAIRMAN

Endst.No. HSPCB/PLG/2024 Date :-

A copy' of the above is forwarded to the fOllowIng for information and
necessary action please

1

2
3

The Regional Officer. Panipat RegIon. Panlpat.
Sr. Account Officer, HSPCB Panchkuta
M/s Ansal PropertIes & Infrastructure Ltd
Sector-19, Panipat.

Sushant City. Phase-l & Phase-II.

Signed by
Vikas Chand

Date- 08-08-2024 13:25:42

Environmental Engineer (HQ)
For Member secretary

2

-Ie,.e,a{pd ?fOrT. eON,ce by JAI BH AGaAN Clerk ? (PIg . CIFRK ' PLANNING BRANCH. HSPC8 On 09'Q8.'2024 tl 46 AM
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, I,!f NO. HSPCB-©®aW©a30002+aOgEmHQ©<DKEHNZHUCmSEUl&-WtaPUter NO. 3:O'-*)

/?5,’" ZS 8 / 2024

/:?sr 258/2024

HARYAN A STATE POLLUTION CONTROL BOARD
C--11 Sector-6, Panchkula

ph _ 0172- 577870-73, Fax No. 25812C)I
E_mail- hspcl)planning@gmail.com

Website: hsI)cb.org.in

Office Order

Whereas. Hort'ble National Green Tribunal (NGT) has issued dlrections to
impose penatty on non-complying polluting units and to tevy compensation on the
principle of ’'Polluter Pays" to recover the EnvIronment compensation for the
restoration of envIronmental damages caused:

Whereas. the Hon'ble NGT in the matter of Paryavaran Suraksha Samitt &
Ors. Vs UnIon of India & Parveen Kakkar & Ors. Vs MOEF & Ors. it was held that

" 11. Needless to say that it will be open to the SPCBs/Commlttees and
C,PCB to take coercive measure InclUding recovery of compensation for the
damage to the environment on " Poltuter Pays" as well as also to direct
taking of such precautionary measure as may be.

Whereas in the 63rd Conference of Chairmen and Member SecFetaries of
PCBs/Committees held on 18.03.2019 it was decided that SPCBs/PCCs maY
frame their guidelines on environmental compensation based on CPCB's report
circulated in the agenda of the said meetlng and to provlde thelr lnputs

environmental compensation reporl:
Whereas. the Board has decided to adopt the methodologY suggested bY

CPGB for assessment. Imposing. collection and utilization envIronment
compensation from the polluting units in the state of HaFYana- AccordlngtY a poIICY
was framed by the board vlde order dated 29.04.2019 and dated 20-12'2019 if th S
regard, which have been superceded on 22,q2 2021

Whereas, the Board has constituted envIronment assessment comE)eP'sa::cln
committee from time tO time and presently the committee constituted vlde ordef CC

HSPC',B/Estt./2023/4429_4437 dated 26_10 2023 is in force to assess the

environment compensation of the units found operating in violation of the
provisions of the environmental acts.

Whereas. the Regional Officer. Pantpat vide his letter dated 26 04 2024 and
27.06.2024 recommended the case for ImposIng environmental compensailo'
against the said unit. Hearing was given 13.08.2024 to the unit and Regional :H’ce
RegIonal Officer, Panlpat was present durlng hearing but nobodY attended tne

hearing from the unit's side. The Regional Officer. Panipat RegIon Informed that
the unit is a Township Development Project and IS covered under the Red categoQ
under consent management system of the Board and IS a targe scale unit' The s:te
was inspected by the then field officer Sh Pardeep Slngh. AEE and Jc't I
Committee constituted by Hon'ble NGT on 12.04.2024 & 19-C)4'2024 anc dur:ng
inspection it was found that the unit was operatlng without obtalning pFtOr CTO fr3T
the Board, Further, the CTE of the unit has expired on 25.09.2015 but the un't has
neither got the CTE extended nor submitted compliance of condttloP of CT! aFI
the unit-has further started giving occupancY after completion'seml'cOmDletiOt Of

the pro}ec, I. STP of the unit was found non- operational at the time of lnspecUon

1

Generated from eC)NIce by IAI 8FtAGW AN. CIpr b 2 tPlq >. CLERK I PLANNING L*t’'AFIC' + +lSPC6 on CD ’ag' 2924 oz )o PM

88



G

, , ;; T..E, HS?CB-©WWxW®©ez*€©w€£Na©wwwmOWWl&-fGR6§lit,r No. 3,0344>

i ? ! ! ? S & / =3: 4

The matter was placed before the Committee constituted for assessment

Location Factor

appIIcable provisions for non compllance of the directions of the Board.

Dated Panchkula. the
04-09-2024 P. RAGHAVENDRA RAO

CHAIRMAN

Endst.No. HSPCB/PL(,/2024 Date:-

necessarf={o:fpf:=s::bove is forwarded to the following for Information ana

l
2
3

The Regional Officer. Panlpat RegIon, Panipat
Sr- Accounts Officer. HSPC8 Pant.--hkula

LI IT;9nefa:::Tloper& Infrastructure LImited. Village Kabri- Faridpur. Sector_
Signed by
Vikas Chand

Date- 05-09-2024 11,45,29

Environmental Engineer (HQ)
For Chairman

2

c'::’"8?;-'o '"on' eO#:ce CY jAI 8}-IAGWAN Cie'k = ,:Pig} (ueRh ' '“;L& h&:NC, Bq/,N,I.,I ,,qi,CB On as Oy. ac:4 oz SO p IV
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vrq IITa 59 Form MaI No. 59
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Summon for the attendance of defaultor8
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Form Mat No. 59
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Form MaI No. 59
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Summon for the attendance of defaulters
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Form MaI No. 59
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